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S Oasgupta, A, M.

1. We heard the ld.counsel for the applicant, Mr,P,Chatterje

eppeared for the respondents. He also made submiSsions,

2. THroUgh.this application, the applicant is challenging
a notiFicatidn.dated 10,10.86 by uﬁich 12 persons have been
short listed for appéaring in a seleétion test for promotion
to the post of CI Gr,II, The_apﬁlicant is agqrieved by the
fact that one Shri Ashcke'Kr.Dahare‘ who helongs to the SC
[ 4 : community has also been short-iistgd for promotion on gdnsral
seniority basis, His contention is that this person has been
getting acceleréted promotion confaring'bénefit of seniority
as he belongs to the 3C community, His apprehension is that
if this person is promoted to Grade II, the interest of the

applicant , uwho is already én such Grade, will be affected.

Ld.counsel for the applicant argued that this Ashoke Kr,Dahare

is not even eligible to be promoted to C.I.Grade 11 since’

. on (A
his service in lower grade is/firtuitous bgsis, emeé—hes—basn
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3,  UWe have carefully considered the arquments advanced,
Even assuming that there is some irraéularity<in consider ing
Shri Ashoke Kumar Bahare for being short listed for promotion
to the CI,Grade II, it is not affecting the applicant since
he is already anlhighef grade, In our view, at this stage
the preSent applicant has no locus standif in challenging
the promotion of Ashoke Kumar Dahard, IFf, however, ef¥sr
Ashoke Kumar Dahare iS @romoted/:sgsequently, the intersst
of the applicant gsts affectsd in C.1,Grade II for purpose
of promotion to C,1,Gradse 1 ’ thevam@licant may agitate his
grievance by filing a preper spplication,

4, The application is dismissed summarily , Interim Order

is accordingly vacated, No order as to costs,

(S.Dasgupta) : (8. N Mallick)
FEmber(A? | ' Vice-Chairman,



